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ORAL ORDER
Pronounced by Hon'ble Mrs. Jasmine Ahmed, Member(J)

None for the applicant. Ms. S. Devie for Mr. R. Syed Mustafa, Counsel for
the respondents present.
2. It 1s seen that this matter was listed yesterday and nobody was present on
behalf of the applicant. It is seen that in the order dated 30.06.2017 a direction
was passed by this Tribunal to the respondents to decide the representations of the
applicant which was at Annexure A12 and 17 representations dated 23.11.2015 and
12.06.2017 as per law and pass a detailed, reasoned and speaking order within a
period of two months from the date of receipt of copy of this order. In pursuance
of the order dated 30.06.2017, the respondents had passed a detailed speaking
order dated 29.11.2017. The order dated 29.11.2017 passed by the respondents is
taken on record. Accordingly we feel that the order of this Tribunal had complied

with substantively. Accordingly CP is closed. Notices discharged.

(R. Ramanujam) (Jasmine Ahmed)
Member (A) 19.09.2018 Member(J)
AS



